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None for the appellant as has been the case on last several

occasions.

2. Learned counsel for the appellant had already abandoned
the appeal without taking formal retirement from the case, as
could be noticed from the order passed by us on 07.11.2023.
Appellant has not responded to our notice specifically directed to
be sent on that day. On the next day of hearing, only a written
request for adjournment was received from learned counsel for
the appellant, after which he had not appeared on 08.05.2024,
posted for hearing of the appeal. Appellant also has not taken
any effective step for continuation of its appeal by itself or

through engagement of any other counsel. It seems that the
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appellant is no more interested to pursue this appeal that was

filed almost 12 years back.

3. We, therefore, dismiss the appeal for default and non-
prosecution under Rule 20 of CESTAT (Procedure) Rules, 1982.

(Order pronounced in the open court)

(Dr. Suvendu Kumar Pati)
Member (Judicial)

(Anil G. Shakkarwar)
Member (Technical)
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